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it may make it better. But by restoring the old 
position I am not making any concession as 
regards representation so as to alter the 
complexion of the Licensing Committee. For 
that, I may have to come with an amendment 
of a much wider character. 

Sir, I move. 

SHRI S. N. MAZUMDAR : Why not defer 
this Bill ? 

SHRI T. T. KRISHNAMACHARI : It docs 
not suit us. 

MR. DEPUTY CHAIRMAN : The question 
is : 

That the Bill further to amend the Indian 
Tea Control Act, 1938, as passed by the House 
of the people, be taken into consideration. 
. The motion was adopted, 

Clauses 2, 3, 4 and 1 and the Title and the 
Enacting Formula were added to the Bill. 

SHRI T. T. KRISHNAMACHARI : Sir, I 
move that the Bill be passed. 

MR. DEPUTY CHAIRMAN : The question 
is : 

That the Bill be passed. The 

motion was adopted. 

THE RUBBER (PRODUCTION AND   
MARKETING)   AMENDMENT   BILL,   
1952 

THE MINISTER FOR COMMERCE AND 
INDUSTRY (SHRI T. T. KRISHNAMACHARI ): 
Mr. Deputy Chairman, I beg to move : 

That the Bill further to amend the Rubber 
(Production and Marketing) Act, 1947, as 
passed by the House of the People, be taken 
into   consideration. 

Sir, this is a very simple measure. This is in 
response to a demand from the Madras 
Government that instead j of one member of the 
Rubber Board which the Madras Government 
now nominates, they want the representation to 
be increased to two. And in ; 20CSD 

framing the amendment the Government of 
India have taken care to see that one of the two 
shall be a non-official. There is nothing behind 
this. It is a very simple measure, and it is 
brought merely because the Madras Govern-
ment felt that they would like to have more than 
one member there and the Government of India 
felt that it was reasonable. 

Sir, I move. 
MR.     DEPUTY     CHAIRMAN : 

Motion moved : 

That the Bill further to amend the Rubber 
(Production and Marketing) Act, 1947, as 
passed by the House of the People, be taken 
into consideration. 

BABU   GOPINATH   SINGH  (Uttar Pradesh): 
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[For English translation, See Appendix II, 
Annexure No. 34]. 

SHRI T. T. KRISHNAMACHARI : Sir, if I 
am able to catch the gist of what my hon. 
friend said, I think he is dissatisfied with the 
present representation on the Rubber Board. 
What he was saying was that there must be a 
labour representative on the Board. But the 
present amending measure is only in regard to 
accommodating the Madras Government 
because they have got only one member 
representing them and now we are increasing it 
to 2. We are also saying that one shall be an 
official and the other a non-official. If a labour 
representative comes on the Board, nobody 
would be more glad than myself. I do hope that 
my hon. friend would induce the Madras Gov-
ernment to nominate a non-official who is a 
labour representative. 

SHRI C. G. K. REDDY (Mysore) : Why 
does not the hon. Minister amend the Act ? 

SHRI T. T. KRISHNAMACHARI : Yes, 
Sir. People from the other side can make 
suggestions. We can hear the suggestions. But 
we can only take what we can digest. I am 
afraid this suggestion we cannot digest. 

SHRI K. B. LALL (Bihar) : If the hon. 
Minister appreciates the viewpoint placed 
before the House just now by an hon. Member 
here, why should he not bring a 
comprehensive Bill in which representation to 
labour may be given due weight ? 

MR. DEPUTY CHAIRMAN : The question 
is : 

That the Bill further to amend the Rubber 
(Production and Marketing) Act, 1947, as 
passed by the House of the People, be taken 
into consideration. 

The motion was adopted. 

 



I713 Rubber (Production and      [ 22 JULY 1952 ]   Marketing) Amdt. Bill, 1952    1714 

MR.  DEPUTY CHAIRMAN : We 
shall now take up clause by clause 
consideration of the Bill. There is one 
amendment. 

BABU GOPINATH SINGH :   I am not 
moving. 

Clauses 2, 1, the Title and Enacting 
Formula were added to the Bill. 

SHRI T. T. KRISHNAMACHARI : Sir, I 
move that the Bill be passed. 

SHRI C. G. K. REDDY : I did not want to 
speak on this Bill at all because I do not know 
very much about rubber and things like that. 
But I must take this opportunity of requesting 
the hon. Minister of Commerce and Industry 
to be a little more responsive to the criticisms 
that are being levelled against the Bill or 
against him. I think I am voicing the opinion 
of many Members on this side that the manner 
in which he tackles the Opposition is really 
most unfortunate. He seems to speak from 
great heights and it is most annoying to see 
him speak in that manner. I would like to say 
something about an hon. Member's suggestion 
about the inclusion of a labour representative. 
Now, Sir, the suggestion has been made and 
the amendment was also moved. (Some hon. 
Members : Amendment was not moved.) It 
was given notice of and we would have 
expected that some sort of an assurance would 
have come from the hon. Minister piloting this 
Bill that the Government would consider the 
suggestion and do something about it. Instead 
of that comes from the hon. Minister a very 
unsatisfactory—I would say very annoying—
answer that this suggestion does not suit him 
etc., etc. and we will ask the Madras State etc. 
So I should like to take this opportunity of not 
only pressing that this matter may receive the 
Government's attention but also would 
earnestly request the Minister-in-charge of 
any Bill, especially the hon. Minister for 
Commerce and Industry to be a little more—
shall I say—responsive to criticism so that we 
will feel from this side of the House that the 
Government is indeed democratic, the test for 
which is that the Government tries to meet the 
points 

that are made by the Opposition I must most 
emphatically protest against the manner in 
which he has been tackling the Opposition and 
the criticism that has been levelled against all 
the measures that he has been bringing before 
this House. 

PROF. G. RANGA (Madras) : Mr. Deputy 
Chairman, I am not able to disagree with my 
hon. friend but at the same time I wish to make 
one suggestion. In the earlier days whenever 
the hon. Minister was not inclined to disagree 
with any suggestion that was made but a 
suggestion which can be enforced only by a 
State Government, it used to be the practice for 
him to send round the suggestion together with 
the opinion expressed by the Central Minister 
to the concerned State Government with the 
hope that the State Government would try to 
consider that suggestion as well as the view 
held by the Central Minister and if possible 
would give effect to it. I hope that my hon. 
friend the Minister-in-charge would pursue 
that practice. 

Secondly, Sir, now that this point has been 
raised, I should also express a sense of 
dissatisfaction at the nonchalant manner in 
which my hon. friend seeks to deal with the 
Opposition. A suggestion was made just now but 
in reply he simply said that it does not suit them. 
Well during my experience in the Opposition for 
many years I have never had from a Cabinet 
Member any mswer comparable to that to a 
suggestion made from the Opposition. We do not 
lose anything. My hon. friend does not stand to 
lose anything by spending a few seconds more 
and expanding his answer in such a way—
cushion it—that it will make the people on the 
Opposition feel that the Government is res-
ponsive. You may have in the Government an 
awful majority but nevertheless there is a 
potential Opposition which seeks to replace the 
set of people on the Treasury Benches at a 
proper time. Therefore they should, I think, and 
it would be a good thing indeed for my hon. 
friends on the Treasury Benches to have that 
feeling in their mind that some day the 
Opposition—even if it does not come, to contain 
the same people 
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[Prof. G.Ranga.] that we have today but 
anyhow apart from the personal side of it—
would come to replace them. There should 
nevertheless be an Opposition in the 
parliamentary system of Government. 
Therefore they should try to deal with the 
Opposition as they would expect to be dealt 
with if they were in Opposition. 

That is the atmosphere, Sir, in which I hope 
my hon. friend the Minister in charge of this 
Bill should try to approach us. 

SHRI H. D. RAJAH (Madras) : I 
would suggest, Sir, that the hon. Minis 
ter of Commerce and Industry ...................  

MR. DEPUTY CHAIRMAN : We are at the 
third reading stage of the Bill. If you have got 
something relevant to the Bill, you can say 
that. 

SHRI H. D. KAJAH : Let the hon. Minister 
for Industry and Commerce tell the House as a 
possible concession that he has no objection to 
asking the Madras Government to nominate a 
labour representative on this Board ? What 
does he lose by that ? Also in his method of 
answering, let him be a little more courteous. I 
would suggest to him that he should give an 
assurance to this House that while this motion 
will be taken and ultimately passed, he will use 
his good offices with the Government of 
Madras to see that a representative of labour, 
instead of an official, is nominated to this 
Board.    That is all. 

SHRI B. GUPTA (West Bengal) : Sir, I share 
the sentiments expressed by the previous 
speakers. It is really agonising to listen to the 
hon. Minister brush aside our suggestions. The 
various suggestions made from this side of the 
House may not be the dishes he likes but I can 
tell him that these dishes are better than the 
crumbs of the British. You have our dishes. If 
you want to be healthy, try to live on our 
dishes rather than on the crumbs that have been 
left for you by the British. 

SHRI S. MAHANTY (Orissa) : Mr. 
Deputy Chairman, Sir3 ...............  

MR. DEPUTY CHAIRMAN : If you are 
speaking on the Bill, you can speak. But if you 
are going to repeat the same thing, I cannot 
allow it. 

SHRI S. MAHANTY : Now so many 
speakers have spoken .............  

MR. DEPUTY CHAIRMAN : I am sorry I 
cannot allow it any further. 

SHRI T. T. KRISHNAMACHARI : 
Mr. Deputy Chairman, Sir, I am sorry 
that I have offended anybody in my 
answers. Perhaps that is my way of 
speaking. At the same time, I am glad, 
because it was rather a dull debate and 
I felt enlivened by hon. Members 
opposite. With regard to the remarks 
that fell from Mr. Ranga for whom I 
have great personal respect, I regret 
that he has made those remarks about 
my answers. Naturally, Sir, when you 
ask me to drop the Bill, what can be the 
answer ? "It does not suit me to 
drop the Bill." In this context it 
is neither impolite nor disrespectful to 
the Opposition, but my hon. friends 
must also realise that we have also 
tempers, though we do not abuse all 
the same. Mr. Rajah and Mr. Reddy 
call us names............  

(Shri CG.K. Reddy rose.) 

SHRI T. T. KRISHNAMACHARI : We are 
here to be called names by the Opposition. 
Whenever the Opposition chooses, it can call 
the Government names. Speaking about my 
replies I am not speaking from any height. I do 
not come from the tableland of Mysore but it is 
very much lower. 

SHRI C. G. K. REDDY : With your 
permission, Sir. (Left the Chamber.) 

SHRI T. T. KRISHNAMACHARI : I think it 
is very unfortunate and I can understand. Mr. 
Bhupesh Gupta may be getting up everytime 
saying anything that he is tempted to say. But 
that does not annoy me. That is the' experience 
of Government in this House and elsewhere. 
Regarding the Government treatment of the 
Opposition, I think we are treating the 
Opposition very fairly.   We are listen- 
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ing to their suggestions and we give a reply 
whenever a point has been raised on which we 
feel we should give a reply and we do not 
reply if we feel that it does not call for a reply. 

In regard to giving this assurance, how can I 
ask the Government of Madras to do this ? We 
asked the Madras Government, "Please give us 
two members, one nominated non-official." 
They said, "Yes." Hon. Members suggest that a 
labour representative should be taken. Well, if 
the Madras Government so chooses, it is for 
them to do so. It will be impolite and 
disrespectful if I were to ask them to do this. 
Well, Sir, when the Act is amended, it will be 
the proper time if someone were to say, "Give 
labour some more representation." I think then 
we are bound to listen to them, but the Act is 
not being amended. It is for the State 
Government to do what they liked. My 
approaching the State Government to do this or 
that will be more discourteous than my telling 
my hon. friends opposite that I cannot accept 
their suggestions. 

MR. DEPUTY CHAIRMAN : The question 
is : 

That the Bill be passed. The 
motion was adopted. 

THE  INDIAN  COMPANIES 
(AMENDMENT) BILL, 1952 

THE MINISTER FOR   FINANCE (SHRI C. D. 
DESHMUKH) Mr. Deputy Chairman, Sir, I rise 
to move : 

That the Bill further to amend the Indian 
Companies Act, 1913, as passed by the House 
of the People,  be  taken  into consideration. 

SHRI R A J A G O P A L  NAIDU 
(Madras) : On a point of order. Sir, this was 
circulated as a supplementary list of business 
yesterday at about 5 p.m. and according to rule 
121 of the Rules, of Procedure and Conduct of 
Business in the Council of States, two days' 
notice is necessary. I will read the rule Sir. It 
says : 

"On the day on which the motion for cons 
deration is set down in the list of business 
which shall, unless the  Chairman   otherwise 

directs, be not less than two days from the 
receipt of the notice, ihe member giving notice 
may move that the Bill be taken into 
consideration." 

"Unless the Chairman otherwise directs". I 
do not think that the Chairman has directed in 
this particular case that two days' time need 
not le given to us. I request that some time 
should be given to us to consider the Bill that 
is being moved. I suggest that this can be 
taken up after item No. 5^has been disposed 
of, as item No. 6 or 7. 

MR. DEPUTY CHAIRMAN : It is under 
the direction of the Chairman that the papers 
have been circulated. 

SHRI RAJAGOPAL NAIDU : I don't think 
the Chairman has directed that two days' 
notice need not be given. 

SHRI J. R. KAPOOR (Uttar Pradesh): May I 
know whether the Chairman directed that, 
when the Bill was being circulated, two days' 
notice was unnecessary in this case or is it 
your pleasure just now, Sir, that we might 
proceed with it ? 

MR. DEPUTY CHAIRMAN : It is under 
the direction of the Chairman that all papers 
are circulated. 

SHRI H. N. KUNZRU (Uttar Pradesh) : Has 
the Chairman directed that the usual period of 
notice should be waived ? If he has not, then 
the House is entitled to 48 hours' notice. There 
is no reason why in this particular case more 
time should not be given. What is the reason 
for passing this Bill in such a hurry ? 

SHRI C. D. DESHMUKH : I would suggest 
that I make my observations now. It is still 15 
minutes to one and may be one or two other 
members also may make their observations. 
Then if you be good enough to relax the rules 
in regard to notice of amendments tomorrow, 
that would serve the purpose. Hon. Members 
can study the Bill in the meanwhile and maybe 
they might be assisted by such observations as 
might be made this morning. 

PROF. G. RANGA (Madras) : That is all 
right. 


